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CENTRAL ADtALNISTRATIVE TRIBWAL 

BGAL0RE_BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore--560 038. 

Dated:- 
?2JUN1994 

A.PPLATIQi NUMBER: 	755 of 1994. 	 - 

APPLc.ANTS: 	 R3PJ\DENTS 	. S  

Smt.Roama and three Othe. rs v/s. Sec±etary,Railwa.y,Boad, 
New Delhi & Others. 

Sri i S Anandaramu,Advoca-te,No 27 	 - 
Chandrashekar Complex,First Floor

,
, 

First Main oad,Gandhinagar, 
angalore-9.  

Sri.A..Venugopala Gowda,Advocate, 
No.9/2,First Eloor,R.V.Road, 	 S 	 S•..•  - 

Bangalore-4. 

SuLjct- Forwarding of copies cf the Crers pss-d bythe 
Central adminisI.-rativc Tribunal,Bangalox'e. 

Please find..enclosd herewith a copy nf thAVDER/ 

STAY RDER/STERIM ORDER/., pssød by this TribiL.in.the above 

- mentioned application(s) on 	14061994. 	- S 5 • 	• 

L S 	
(, DE 	REGISTRAR  .5. 	 5 	 7 3'JUD IC IAL BRGKES. 	- 

S 	 • 	 • 



CENTRAL ADMINISTRATIjC TRIBUNAL 

BANGALORE BENCH:BANGALORE 

S 
APPLICATION 

DATED THIS THE FOURTEENTH DAY 01 JUNE, 1994 

lr. Ju'tice P.K. Shyainsundr, Vice Chairman 

rr. T.V. Rarnanan, £ember(A) 

Smt. Rojamma 
Aged about 55 years 
14/0. late N. Devadas 

Hubli. 

Smt. Martwa Karadj 
4/0. late Anthony S.amiei 
aged about 53 years. 

Srt. Nagarnm 
4/0. late Rarnaiah Chinnaya 
Aged about 54 years. 

Sint. K. Venkatasubbamma 
14/a, late Ramacharidra 
aged about 54 years. oesoo Applicants 

(Applicants 1 to 4 are residing at No.114/C, 
Vidyaranyanagar, Gadag Road, Hubli). 

By 
(Shri M.S. Anandaramu, Advocate) 

Vs. 

The Union of India 
rep.by  its Secretary 

Government of India 
Ministry of Railways 
Neu Delhi. 

The Chairman 
Railway Board 
New Delhi. 

The General Manager 
South Central Railway 
Secundera bad. 

The Divisional Railway Manager 
South Central Railway 
Hubli Division, Hubli. 

By 
(Shri A.rj, Venopa1aowda, Advocate) 

0000 Respondents 

(Mr. Justice P.K. Shyamsundar, Vice Chairman) 

Heard both sides at the stage of admission. All 

that the applicants want is that they be given 



the benefit of thdjudgsment of the Full Bench in O.A. 

No.395 to 403/1991and otherI connected cases disposed of 

on 16.12.1993 but tlhen an inerveningcircurnatance dissuades 

us from following 11 'r judgemLt in the Full Bench case 

referred to supra Acause frim that Full Bench decision the 

Railways admittedly carried the matter to the Ilon'ble 

Supreme Court in SJ111
1 No.5939/ 4  and the Hon'bla Supreme Court 

has since stayed the operatio of the judgement. of the Full 

Bench. In the circumstances ill that we should do is, as 

both sides agree thE it WOU18, be the proper course, to 

direct that right of parties hall stand regulated in accordance 

with the final decison of thel HoiVble Supreme Court in 

No.5939/94. WitA. this obsrvation this application stands 

OSed of. 	 r 	\'-- 
- 

(T.v. RAfANN) 	 (P.K. SHYAUNDAR) 
MEIIBER(A) 	 VICE CHAIRIN 
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